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As directed copy of letter no.
received from the Delhi Judicial Academy,

DJA/Trg/RT-OI/Amrita r/1643/2023/680 dated 07.02.23
Dwarka, New Delhi, forwarded for information and

necessa Fy action to : -

All the Judicial Officers of DH IS & DJS, Central DiStrict, Tis Hazari COUrt, Delhi, (1-,'l „dfB aHad

The PS to Ld. Principal DiST[iCt $ Sessionsjudge (HPs), Delhi. IL. debutn+SO,3 }The Branch In-charge, Facilitation Cengas Hazari Court, Delhi. ' ' y
The Website Committee, English/UM Us Hazari Court, Delhi. , A

MP(Kaveri BaInf#jay’
District Judge (Commercial Court)-07

Officer in-charge Judicial Branch, Central
for Principal Diitrict & Sessions Judge(HQs)

Tis Hazari Court, Delhi.

The LAYERS for uploading the same.
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